CENT RAL QMINISI‘RATIVE TRIBUN&‘ J_}_\_BALEUR BENCH, J&ALEUR
Original ,mgliCation No 690 of 2002

Jabalpur, this the 1l4th day of January,20Q3.

Hon'ble M .Justice NeN.Singh- Vice Chairman
Hon'ble Mr.Sarveshwar Jha- Menber (Admve.)

KeleDey S/o late i C.CdDey,

aged dbout 59 years, Employed as

Senior Section Engineer (Construction)

Under Chief Engineer (Construction)

S.E.Rallway, Bilaspur and R/o Rly.

Settlement,, Bilaspur (CeGe) ~APPLICANT

(By advocate- None)
versus
1. Union of India through
General Manager, SeZeRailway,
Garden Reach, Kolkata-43.
2. Deputy Chief Engineer (Constxuction)

Construction Office, Rly.Settl ement,
SeEeRallway, Bilaspur, CeGe ~RESPONDENI' S

O RD E R (ORAL)

None appeared on behalf of the applicant on
134112002, and defects pointed out by the office were not
removed by the applicant. In view of the fact that filve
adjournments were given to the applicant to remove the
defeg'é\é\/tg%%ay also nobody is present on behalf of the
applicant, it gppeals that the applicant has no interest
in prosecuting this case. accordingly, this OaA. is

dismissed for non-prosecution.
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(sarvestwar Jha) (N.NeSingh)
Member (Admve) Vice Chairman
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